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IN THE CENIRAL ADMIﬁIS‘IR“ATIVE TRIBUNAL, JAIPUR BENCH, JAIPUR
Date of crder: 27.3.2001

OB No.42/99
T
1. Aébok Kumar, S/o Shri Pratsp Rai, presently working as Hindi

_ijist, O/c Sr.Superintendent of Post Offices, Jaipur City
Division, Jeipur.

Yl .. Applicant
| .

" Versus

1. Union of India- through Secretary Communications, Department-

m?nt'of Pcst, Dek Bhawan, New Delhi-l.

L 2. The Chief Postmaster General, Rajasthsh Postal Circle, Sardar

/

Patel Marg, Jaipur.

. \ )
\

3. ‘Sénior Supérintendent of Post Offices, Jaipur City Division,
i
Jaipur.
4. . Senior Postmester, Jaipur GPO, M.I.Road, Jaipur.

N .
! .« Respondents

| - " .
Mr. K.S.Sharme, counsel for the epplicants

Mr. K.N.Shrimel, céunsel for the respohdents
. b .

CORAM: |- ;

. | . _ )

' Hon'ble Mr.Juéetice B.S.Raikote, Vice Chairmen

vHon'ble Mr. N.P.Nawani, Administrative Member

Order

Per Hon'ble Mr. Justice B.S.Raikote, Vice Chairman

Tﬁe Happlicant' is Hindi Typist. He hés challenged Annx.Al
contending that the applic;nt is entitled to the pay scale Rs:4QOO—
-6000'and'£he imbugnediorder holding that the,app]icaﬁt and other’
personé similarly.situéted are entitled to the pay scale Re.3200-
) 4900,.ﬁ5»jllega1._ihe 1éarped counsel for the appiicant brought\to
oﬁr notice a_judément bﬁ fhe Jddﬁpur'Bench of the Trikunzl dated
23.8f2600 in O0.A No.20/99 'and contended that the .Tribﬁnai has

already held that the Hindi ﬁypists are entitled to fhe pay scale
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Rs.4000-édOO. The learned"counsel for the applicant’ further'

submltted that the sa1d order of the Ir1buna1 has already heen

upheld by the Rajasthan ngh Court in D.B. C1v1l ert Pet1t10nf

No.4830/2000 on 4.1.2000, therefore, the applicant 1s ent1tled to

the same relief. He further subm1tted that the 1mpugned order .

prov1d1ng the applicant the pay scale Rs 3200—4900 is 1llega1 and

contrary‘ to the law declared by the Tr1buna1 and the Hon'ble

Pajastha‘ ngh Court. He also brought to our not1ce that in 0.2 No.

275/99 even the Jaipur Bench . of . the Trlbunal also took the same~

 view v1de order dated 7. ll 2000 and held that the H1nd1 Typlsts are .

ent1tled to the pay scale Rs.4000-6000. Therefore, the appllcant is

entltled to the relief as prayed for.
\ i L ;
2. By filing reply and further re301noer to. re301nder, the

respondents denled the case of the appl1cant and have contended

hat th# 1mpugned order is legal and in accordance wnth 1aw. They

further stated that the qua11f1cat1ons and the nature of dut1es of

* Hindi ﬂyplsts and Postal - Ass1stants are entlrely d1fferent,

l
therefore, the appllcant and ‘other H1nd1 Typlsts are not ent1tled

. to the vay scale Rs.4000—6000. The learned counsel for  the

respon ents further contended that' this Trlbunal cannot direct the

~

respondents to prov1de 2 partlcular pay scale than the one f1xed by
N
the government Therefore; there are no merits in this appllcat1on.

3. In our - con51dered op1n1on the matter is no more a res

s

1ntegra. As we have not1ced above the Jodhpur Bench of the Tribunal

4 v1de order dated 21.8. 2000 allowed 0.A No. 20/99 filed by. 51m11ar1y,

s1ttated Hindi Typ1st and dlrected the respondents to.accord him

~ the pay scale Rs. 4000—6000 The sa1d order has already been

conflrmed by Hon'ble the Rajasthan High Court in D. B. C1v11 wrlt'

Pet1t1Ln No.4830/2000-and'the batch. But the learned-counsellfor
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‘the respondents further; submitted;~that.*there was some other
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judgments of this Bench in O.A No.45/99 decided on 18.7.2000,

taking a contrary- View. But from the Jjudgment of the -Hon'ble
Rajasthan Flgh Court, we f1nd that even this 1udgment of Jaipur
Bench |of the Tribunal in 0. A\No 45/99 was con81dered by the Hon ble
High Court of Rajasthan and ultlmately ‘the ngh Court held that the
said 1udgment of the Ja1pur Bench of the Trlbunal is not relevant

' for the,purpose. Mqreover, subsequent judgment of the Jaipur Bench

of the Tribunal in O.A No.275/99'dated 7.11.2000 also held that the

Hindi,Typists are entitled to the'pay scale Rs.4000-6000. These
judgments. are binding on us, -therefore, by following those‘"

judgm%nts, the Application deserves to be a}lowed. Accordingly we

| s

pass the order as under:
| The impugned order Annx.Al is quashed so far as it relates to
the applicant with the direction that the applicant  is

entitled to the pay scale Rs.4000-6000 at par with the Postal

'Assistants, with all consequential benefits. However, it is

made clear that the appllcant would not be entltled to any

arrears from the date prlor to 3 years precedlng the date of
g

filing of this appllcatlon.

No costs.

'élw/i* N
(N.B.Nawani) ' ' (B.S.Rafkote)

Member (A). ST ' f Vice'Chairman.
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